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       2026:GAU-AS:11602

                               THE GAUHATI HIGH COURT 
(HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH) 

Case No. : WP(C)/333/2026         

SRI SARANGA DAS 
S/O LATE DHANANJAY DAS, 
R/O FLAT NO. 3-F, KIRANMOYEE APARTMENT, BEHIND DOWN TOWN 
HOSPITAL, MATHURANAGAR, 
P.O- DISPUR, GUWAHATI-781006, ASSAM.

VERSUS 

THE STATE OF ASSAM AND 7 ORS 
REPRESENTED BY THE COMMISSIONER AND SECRETARY GOVERNMENT 
OF ASSAM, HOME AND POLITICAL DEPARTMENT, DISPUR, GUWAHATI-6

2:THE PRINCIPAL SECRETARY TO THE GOVT. OF ASSAM
 STATE HOME DEPARTMENT
 DISPUR
 GUWAHATI-6

3:THE DIRECTOR GENERAL OF POLICE
 ASSAM
 B.K KAKATY ROAD
 ULUBARI
 GUWAHATI-7

4:THE ADDITIONAL DIRECTOR GENERAL OF POLICE
 ADMN
 ASSAM
 B.K KAKAOTY ROAD
 ULUBARI
 GUWAHATI-7

5:THE ADDITIONAL INSPECTOR GENERAL OF POLICE(ADMN)
 ASSAM
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 B.K KAKOTY ROAD
 ULUBARI
 GUWAHATI-7

6:THE COMMISSIONER OF POLICE
 KAMRUP(M)
 GUWAHATI
 ASSAM

7:THE DISTRICT MAGISTRATE CUM DEPUTY COMMISSIONER
 KAMRUP(M)
 (LAW AND ORDER)
 DISTRICT- KAMRUP(M)
 ASSAM

8:THE MOTOR TRANSPORT OFFICER(M.T.O)
 KAMRUP(M)
 ASSA 

                                  BEFORE

HON’BLE MR. JUSTICE DEVASHIS BARUAH
 

For the Petitioner(s)        : Mr. N. Ali, Advocate
                                                                                                          

For the Respondent(s)    : Mr. K. Gogoi, Addl. Sr. GA, Assam
 
 

·        Date on which Judgment was reserved        : N/A

·        Date of Pronouncement of Judgment          : 14.08.2026

·        Whether the pronouncement is of 
the Operative Part of the Judgment           : Yes

 
·        Whether the full Judgment has been 

Pronounced                                            : No

                         JUDGMENT AND ORDER (ORAL)

        Heard Mr. N. Ali, the learned counsel appearing on behalf of the

Petitioner  and  Mr.  K.  Gogoi,  the  learned  Additional  Senior
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Government Advocate appearing on behalf of all the Respondents. 

2.    The  case  of  the  Petitioner  herein  is  that  the  Petitioner  is

aggrieved by the inaction on the part of the Respondent Authorities

in not making payment of the amount to which the Petitioner is

entitled to.

3.    The case of the Petitioner herein is that the Petitioner is the

owner  of  vehicles  bearing  Registration  No.  AS-14-A-9209  (City

Ride), AS-14-C-0421 (City Ride), AS-01-DC-0085 (W/Tanker), AS-

25-CC-5606  (M/Thar),  AS-01-HC-0059  (Swift  Dzire),  AS-01-DD-

1306 (W/Tanker), AS-15-C-6465 (W/Tanker), AS-01-GC-9246 (Mini

Bus),  AS-01-AC-1538  (W/Tanker),  AS-01-BW-0066  (Innova),  AS-

01-EK-9916  (Bolero),  AS-01-AV-9969  (Bolero)  and  AS-09-C-9675

(Bolero)  which  were  hired  by  the  Respondent  Authorities  on

different dates during the period from 2022 to 2024 for emergency

purposes, including the maintenance of law and order. The said

vehicles  were  subsequently  released  after  being  utilized  by  the

Respondent Authorities.

4.    The learned counsel for the Petitioner submitted that, after

the release of the vehicles, the Petitioner, on different dates, had

submitted bills totaling to Rs. 82,91,075/- before the Respondent
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Authorities. However, the said amount has not been released to the

Petitioner. The learned counsel further submitted that the Petitioner

has  repeatedly  approached  the  Respondent  Authorities  for

payment of the outstanding dues, but the Respondent Authorities

have failed to  release the same without  any justification.  Being

aggrieved, the Petitioner has approached this Court under Article

226 of the Constitution of India.

5.    Mr.  K.  Gogoi,  the  learned  Additional  Senior  Government

Advocate has submitted that though the vehicles mentioned in the

writ  petition  were  hired  by  the  Police  Commisionerate  for

maintenance of law and order but while verifying the bills claimed

by the Petitioner, it came to light that the Petitioner did not submit

upto date RC and insurance along with GST (3B) Form, Driving

License,  Declaration  Certificate.  In  that  regard,  he  has  placed

before this Court  an instruction dated 18.06.2026 issued by the

Deputy Commissioner  of  Police  (Crime),  Guwahati,  wherein  it  is

also  mentioned  that  the  Petitioner  was  informed  to  submit  the

correct documents to the Office for further verification. The said

instruction is kept on record and marked with the letter “X”.

6.    Taking into account the above, it is the opinion of this Court

that, as it is an admitted fact that the Petitioner's vehicles were
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taken on hire by the Respondent Authorities, the Petitioner would

be entitled  to  the amounts  due upon proper  verification of  the

claims. Such verification shall be carried out upon submission of

the Registration Certificates, Insurance, GST (3B) Forms, Driving

Licence and Declaration Certificates.

7.    Mr.  N.  Ali,  the learned counsel  appearing on behalf  of  the

Petitioner  submitted  that  the  necessary  documents  would  be

submitted.

8.    Accordingly, the instant writ petition stands disposed of with

the following observations and directions:

(i)    The Petitioner shall submit Registration Certificate, Insurance

and  along  with  the  GST  (3B)  form,  Driving  License,

Declaration  Certificate  along with  the  certified  copy  of  this

judgment to the Office of the Director General of Police.

(ii)   Upon receipt of the said documents along with the certified

copy  of  this  judgment,  the  Respondents  shall  verify  the

entitlement  of  the  Petitioner  and  upon  verification,  if  it  is

found that the Petitioner is entitled to the amount so claimed

or  any  other  amount,  the  said  amount  be  paid  to  the

Petitioner. 
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(iii)  The said  exercise  be  completed within  a  period  of  6  (six)

months  from the  date  of  submission  of  the  documents  as

aforesaid along with the certified copy of the instant judgment

upon the Respondent No.3 i.e. the Director General of Police,

Assam.

 

                                                                                                                 JUDGE

Comparing Assistant
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